33 Papers laid

agf oY | vyt a% ¥ guar g 7 897
g 3% wgaiT ag RAUEH  FATIRY
faarf o Oy o faerc ar arfafon &
w8 § wr ot § 1 Y 9 wwe B 99
&1 B¢ arar agt ar ) gfeafaz fefe-
¥orr ¥ o oy qyaew agY AT o« g A
#Y & a7 57 tawy afier AT @0z
%7 IA%) 5@ grd 7 A Sifvw
ag wem ara @1 ey FAN TG @
w€ | 3% sgrer Rgrew gafag o f&
ag gut =il ¥ faq Y, g AF FA
gaF Af ff | ga% fag ag g W
agi wE ot | . (emamiw).. . gg FarE
ft suFr reAmIE wad ad v @,
wifafemy gty § gdwre Qar & 1 IEAY
ag &9 @OT FT ¥ Ay AT IFA FAAN
geg gy o |

gaft ara oy A9 FE ag fode
st 3 & wré @) fod s A gd 4,
ag g¥r a ‘g% gy 21 sfFT 13
arde #Y gg fenéd feeet wefafaegya
¥ qrg qgdr M FFA WR A 14
arde #1 A7

12.17 hrs,
PAPERS LAID ON THE TABLE

Annual Report of the Indian Telephone
Industries, Ltd., Bangalore

THE MINISTER OF COMMUNICA.
TION (SHR! H. N. BAHUGUNN\) : { beg
to lay on the Table & copy of the Annual
Report (Hindi and English versions) of the
Indian Telsphope Industries Lamited,
Bangalore, for the year 1970-71 along with
the Audiied Accounts and the comments of
the Comptroller and Auditor Ganeral
thereon, under sub-section (1) of section
619A of the Companies Act, 1956, {Placed
in Librarv. See No LT-—1407/72)

Punfab Sales Tax (Amdt.) Act, Punjab
Eatertainmerts Duty (Amdt.) Act, etc.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R,
GANESH) : | beg to lay on the Tablea
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copy each of the following President’s Acts
(Hindi and English versions) under sub-
section (3) of section 3 of the Punjab State
Legislature (Delegation of Powers) Act,
1971 1

(1) The Punjab General Sales Tax
(Amendment) Act 1971 (Presi-
dent’s Act No. 21 of 1971)

published in Gazette of India
dated the 22nd December, 1971.

(2) The Punjab Entertainments Duty
(Amenement) Act, 1971 (President’s
Act No. 22 of 1971) published in
Gazette of India dated the 22nd
December, 1971.

(3) The Punjab Passengers and Goods
Taxation (Amendment) Act, 1971
(President’s Act No. 23 of 1971)
published in Gazette of India
dated the 22a0d December, 1971.

(4) The Indian Stamp (Punjab
Amendment) Act, 1971 (President’s
Act No. 24 of 1971) published in
in Gazette of India dated the 22ad
December, 1971, [Placed in Library
See No. LT—1408/72)

ADJUDICATION PROCEEDING AND APPEAL
(AMENDMENT) RULES, AND NOTIFICATIONS
UNDER ALL-INDIA SERVICES AcT, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHR1 RAM NIWAS MIRDHA) : I beg to
lay on the Table—

(1) A copy of the Adjudication
Proceedings and Appeal (Amend-
meat) Rules, 1971 (Hiadi and
English Versions) published in
Noufication No. S. O 538/ in
Gazette of India dated the 1ith
December, 1)71, uader sub-section
(3) of section 27 of the Foreign
Exchange Regulation Act, I947.
[Placed in Library. See No, LT
1409/72)

(2) (a) A copy eachof the
Notifications (Hindi and Boglish
versions) under sub-section (2) of
section 3 of the All India Services
Act, 1951 i~

t) Ths Indian Adminmstrative
Service  (Appointment by
Promotion) Second Amend-
ment  Regulations, 971,
publistied in Notificaitoy Ny,
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G. S R, 1655 in Gazette of
India dated the 6th November,
971,

The Indian Police Service
{Appointment by Promotion)
Third Amendment Regu-
lations, 1971, published in
Notification No. G. S R
1656 in Gazette of India
dated the 6th November,
1971.

The Indian Forest Service
(Recruitment) Fifth Amend-
ment Rules, 1971, published
in Notification No. G. S. R.
1690 in Gazette of India
dated the 13th November,
1971,

(iv) The Indian Forest Service
{Released Emergency Com-
missioned and Short Service
Commissioned Officers)
(Appointment by Competitive
Examination) Amendment
Regulations, 1971, pubbshed
in Notificatton No. G S. R.

(i)

{iii)

1691 in Gazette of India
dated the 18th November,
1971,

(v) The Indian Forest Service
(Pay) Fourth Amendment
Rules, 1971, published in
Noiification No. G. S R.
1772 mn Gazette of India
dated the 27th November,
1971,

(vi) The Indian Administrative
Service (Probationers’ Final
Examina‘ion) Amendment
Regutations, 1971, published
in Notification No. G S. R.
1794 in Gazette of India

" dated the 4th December,
1971,

(vil) The A}l India Services (Study
Leave) Amendment Re;u-
lations, 1¥7! published in
Notification No. G. S. R.
1857 in Gazette of India
dated the 1ith December,
1971,

(viii) The Indian Forest Service
{Appointment by Promotion)

. Amendment Regulations, 1972
published in Notification No.

MARCH 15, 1972
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G. S. R, 108 in Gazette of
India datéd the 15th January,
1972. (Placed in Library. See
No. LT-1410/72])

(b) Two Statements (Hindi and English

versions) showing reasons for delay
in laying the Notifications
mentioned at (i) to (iv) above.
[Placed in Library. See No. LT—
141172

NOTIFICATION UNDER DEPENCE OF INDIA
Act, AND MyYSORE STATE POLICE
(DisCIPLINATY PROCEFDING) (SFCOND

AMDT.) RULES

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS ‘SHRI
K. C. PANT): 1 beg to lay on the
Table :(—

(1) A copy each of the fol'owing

(2

-~

Notifications under section 35 of
the Defence of India Act,
1971 —

() Hindi version of the Defence
of India (Requisitioning and

Acqussition of Immovable
Property) Rules, 971, pub-
lished in Noufication No,
G. S. R. 1888 in Gauzerte of
India dated the 17th
December, 1971. [Placed
Library. See No, LT—
1412/72]}

(ii) The Defence of India (Amend-
ment) Rules, 1971 (Hindi and
English versions) published
in Notufication No. G. S. R.
1958 in Gazetie of iIndia
dated the 2%d December,
1971, [Placed in Library See
No. LT—1412/72}

A copy of the Mysore State Police
(Disciplinary Proccedings) (Second
Amendment) Rules, 197} (Hmdi
and English versions) published
in Notification No. G. 8, R. 243
in Mysore Gazette dated the 12th
August, 1971, under sub section
(4) of section 163 of the Mysore
Police Act, 1963, read with clause
{¢) (iv) of the Proclamation dated
the 27th March, 1971 issued by the
President in relation to the State
of Mysore, [Placed in Library. See
No. LT— 1413{72}



